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THE MULTI-UNIT ,CO-OPERATIVE SOCIETIES 
(AMENDMENT) ACT, 1956 

ACT No. 34 OF 1956 

An Act further to amend the Multi-Unit Co-opergtive Societies 
Act, 1942. , 

[28th August, 19561 

BE it enacted by Parliament in the Seventh Year of the R.epublic 
of India as follows: - 

1. This Act may be called the Multi-Unit .Co-operative Societies Short title. 
(Amendment) Act, 1956. 

i. 

6 of 1942. 2. In section 1 of the Multi-Unit Co-operative Societies Act, 1942, Amendment ofscctlon I, 
for sub-section (2) the following sub-section shall be substituted, 
namely:- 1 

"(2) I t  extends to the whole of India except the State of ' -  . , 
. , Jammu and Kashmir.'!: < 4  - ~ 
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TH> INDIAN LAC C&S< G E D M E N T )  ACT, 1956 
ACT No. $j OF 1956 

An Act further to amend the Indian Lac Cess Act, '1930. 
l [28th August, 19561 

BE it  enacted by Parliament in the Seventh Year of the Republic 
of India as follows:- I 

0 

1. (I) This Act may be called the Indian Lac Cess (Amendment) Short title 
and com- 

Act, 1956. mencement. 

(2) It  shall come into force on such date1 as the Central Govern- 
ment may, by notification in the Official Gazette, appoint. 

24 Ig30, 2. Throughout the Indian Lac Cess Act, 1930 (hereinafter refer- Omission 
red to a5 the principal Act), the words "Indian or Burman" shall be $,g', 
omitted, Burman". 

3. In section 4 of the principal Act,- Amendment 
of section 4. 

(a) for sub-section (4), the following sub-section shall be 
substituted, namely: - 

"(4) The Governing Body shall consi~t of the following 
members, namely : - i - 

(i) the chairman of the Governing Body nominded 
under sub-section (2) ; 
- 

11st June, 1957, vide Notification No. S.R.O. 1177, dated 30-3-1957, Gazette of 
India, Part 11, Sec. 3, p. '929. 



(viii) four members to be nominated by the Central 
-Government, of :whom one shall be a scientist, one shall 
represent the cultivators of lac in States [other than 

, . those reserred to in clause (vii)] in which lac is cultivat- 

(ii) in the proviso, for the words, brackets and fig~lres i 
! 

. . 

Committee be re-constituted in the manner .provided in section 4 of that Act 
on com- 

, . 


